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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O.A. No. ra gs/90 '
T.A. No. 159
DATE OF DECISION 6.12.90
Harkesh Sharma Petitioner
Shri B,5.Mainee Advocate for the Petitioner(s)
Versus '

NOI | gthezs Respondent
Shri .S, Mahen dru Advocate for the Respondent(s)

’ Shri b.S.P”!ahendru
CORAM

The Hon’ble Mr. SePeMukerji,V.Co

The Hon’ble Mr. G,Sreedharan Nair,V.C,
Y.

¥
Whether Reporters of local papers may be allowed to see the Judgement ? «

1
2. To be referred to the Reporter or not ? X

3. Whether their Lordships wish to see the fair copy of the Judgement ? <
4. Whether it needs to be circulated to other Benches of the Tribunal ? K\

\G.Sreedharan Nair)
Vice—~Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. PRNICIPAL BENCH, NEW DELHI

Registratien Ne. R,A.88 sf 1990

Date of erder 6.,12,1990

Harkesh Sharma L e : ' Applicant
| =, V8T8 ug=
The Unien eof India and ethers., Respendents

CRM: Hen'ble Shri S.P. Mukerji, V.C.

Hen'bls Shri G.Sreedharan Nair,V.C.

Ceunsel fer the applicent. . Shri 8,3, Maines

Ceunsel far the respendents - $L.P S Mahendry,
$4.0.S Mahsrdru, | >

/

CRODER

Hon'bls Shri G.Sreedharan Nqif,vggg;;

. i awzas

This is a petitien by the applicant in the eriginal = /
applicatien fer review of the final erder, The petitien is eppesed

by the respendsnts,

. ..2.. . The greund en which the review is Seught fer. is t,iwa.t.has the
applicant had acquired temperary status,having centinususly werked
under the respendents as casyal labsur %ér.the.ptqscribad peried,
there is an 9;;orﬂappa:¢nt“x-nh§hqifago“!f the ﬁinalagpdar_ a8 it
preceeds en the premise thai the ipplicant has net acquired temperary
atatus; |

3. Thers is ne substance in the review peotitien.

.4+ The applicant hed fo case  in the eriginal applicatien that

g .
he had acquired temperary status, On the ether hand, the.greund en which
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the épplicati-n was based = is that the aﬁplicant_was @ regular
empleyee and hence his.discharga,f:-m service without the cenduct
of an enquiry is illegal., This matter was censidered in the final
erder and gincg_thére‘was ne material te substantiate the said
averment, the applicatisn was dismissed, Incidon?éy, while referring
te the plea of the respondents denying the allegatisn ef the
applicant  that he was a resgular empleyee, it was ebserved ‘in ths
final erder that the respgﬁdents have alse stated in the reply that
as a casﬁal labeur, the petitiener did not even chuire temperary

Status P

S. Ceunsel of the petitisrer invited our attentien te the
averment in the eriginal applicatien with respect te the service
of the petitioner as casual labeur, There is no statemant that the
8aid service was c-ntinﬁuué. That apart}the r;spondonts had clearly
centended in the reply te the eriginal applicatien that the
petitioner was engaged enly @s_  an unscreened substitute en
previsisenal baaia.‘uﬂtyanyysgts,“the:eAiéunm averment in the eriginal

applicatien that ths petitiener had acquired temperary status,

6¢. Thare is ne_srrer apparant an the face ef the recerd

@s was attempted te be sstablished by the ceunsel af the petitiensr,

7. The petitien is dismissed,
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Bice-Chairman i | Vice-Chaimman
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4,12,90



